IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

-y

O.A No,725/94 - Date of Order: 30,1.95
BETWEEN 3
Chilakala Palli Prasada Rao .. dpplicant,

— AND

1. The Union of India through Secretary
to the Government of India,
Ministry of Communications,

2. The Post Master General,
Visakhapatnam Region,
Visakhapatnam,

3, The buperintendentof Post Offices,
Parvathipuram Division, Parvathi
Puram, Vigzianagaram Dist,

4, The Sub-Divisional Inspector (Posts),
Bobbili Sub Division,

Bohilli, :

5. Simhachalam,

Temporary EDBPM,

Chilakalapalli,
Balijipeta, Bobbilli, .o Respondents
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Counsel for the Applicant .. Mr,Brizmohan Singh
Counsel for the Respondents +s Mr.N.V.,Raghava Reddy

Mr,K.S.R.Anjaneyulu for -
R5, -

CORAM:

HON'BU:: SHRI A,V.HARIDASAN ; MEMBBR (JUDL.)

HON 'BLE SHRI A,B,GORTHI : MEMBER {(ADMN,.)

ool



Q.ANo _ 725/94 Date of Qrder: 3C.1,95

X As per Hon'ble Shri A,.B.Gorthi, Member (Admn,)} X

The applicant who was regularly appointed

as EDBPM of Chilakalapalli vide order dated 10,9,93 issued

Dy the Syperintenuven . wi sweo o—eo ,

justification and without any prior notice directed to

2
hand over charge to Respondent No.5, which he had to do.
Hence théggpglicant has filed thié OA with a request that
he be reinstated as EDBPM, Chilakalapalli,
2. _The post of EDBPM, Chilakalapalli felil vageu.
on the retirement of the father of the applicant on 15,.8,93.
For some time thereafter the-applicant was asked to provisionally
take charge of the said post. The department sent 8 reguisition
to the Employment Excbange-to sponsor the sujitable candidates
' _ Viad I
but as the Employment' Exchange could not mahe—&ﬂyarequirement,

. . . - b—""j
-* = =~+ification. Initially there 5 only
one candidate, that is the applicant, who responded to the

notification, - A second notification was _issued in response
to wnich 13 candidates submitted their applications, The
department found that only 2 candidates fulfilled all the

criteria, i.e. the applicant and Respordent No,5, ' The

.

applicant was selected and te was issued a regular appointment
order dt. 10.9.93., After he had taken over charge and
performed duties,some complaints were made.against the
selection, There-upon the department without any notice

to the applicant directed him to hand over charge to

kespondent No,.5,

3. The official respondents in their counter affidavi

have stated that the appointment of the applicant though

L
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said to be regular was infact provisionallf because his
antécadents had to be verified, In the meantime on the

receipt of the complaint a review was conducted and it

: - © "r\-;!‘-.ii'nﬂ mre marks (258)
than the marks obtained by the applicant (218), It was

v

under these circumstances the department decided to can{el
the appointment of the applicant and appointed Respondent

No,5 on a regular basis,
b Y

4. Reply affidavit has been filed on behal£ of
the Respondent No,Y &LS0, e  —--.

department tried to favour the applicant in the matter of his
appointment, Initially the notification was issued in such
a manner that only the applicant responded, However against

the second notlflcatlon)BeSpondent No.5 too submitted his

e -
iq;ZEEQEZ;iation He contended that he is better suited to the

post as he wes secured higher percentage of marks in SSIC

and fulfilled all the other laid down criteria for selection

to the post of EDBPM,

. Heard learned counsel for both the parties,
The main contention raised by Mr,Briz Mohan Singh, learned
counsel for the applicant is that the applicant havingkregularly

sv
appointed as EDBPM the department had no right te justification

)
dwn
to terminate the service in the manner in which they did,
6. Mmittedly the services of the applicant were

terminated without any prior notice to him. This clearly is

T +-~ ~vinrinles of natural justice, In
view of this the order of the respondents directinyg the appiica:

to handover the charge to Respondent No,5 is liable to be
M—b\un v ﬁlL\.”th.-
set aside, In:rﬁatz:£=ﬁhfsgdbkare not entering into é&se;e%&ea

A~



of tha rol-~s---
1n the matter of selection for the post of EDBPM,

Te

\-..

the resonnds-s-~

~rpes-auc ana Respondent No,5

In the result, the OA is allowed and direct
- -——rtlJ.-.l.‘-_leiu in tne post

of EDBPM within one month from the date of communication of

. 4 i) ke
this order, It will be open to the reSpondents thersafter Lgeég;%
‘{.« F¥0 wil v. .

whieh, to proceed With the 2=m=1-- T e e
sucie 8nall)Be ‘noorder as to costs,

Member {(Admn, )
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(A,V.HAKR IDASAN)
Member (Judl.)
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{Dictated in Opem Court)

Prtos

Deputy nglstrmr(qudl )

QTH'bmcrmtary to the Government of India, Ministry of Communi=
cations, Union of India, Nesw Delhi.

2., The Post Master Gansral, Visakhapatnam Resgion, Visakhapatnam

3. The Superintendent of Post Offices, Parvathipuram Divisiaon,
Parvathi puram, Vizianagaram District.

4. The Sub Divisisonal Inspector{Posts), Bobbili Sub Bivision,
Bobbili.

. One copy to Sri. Brizmohan 3ingh, advocate, CAT, Hyd.

6. One copy to Sri. N.V.Rsghava Reddy, Addl. CGSC, CAT, Hyd.

7. 0One copy to Sri. K.,5.R.Anjaneyulu, mdvocata, far R-5, CAT,Hy

8, One copy to Library, CAT, Hyd.

9. Ons spare copy. '
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IN THE CENTRAL ADMINISTRATIVE TRI Al
HYDERABAD 'BENCH <
THE HON'BLE MR.A.V.HARIDASAN : MEMBZF )
AND

. \ ) :
THE HON'BLE "MR.A.B,G0RTHI . M M3ER {5 )

DATED : 357L14f"

UHLIH AJUDGE MENT "
MLALR AP o
0.A N7,

Adhitted and Interim directions
Ysdued

: ﬁlloued'

Hls'osed of with ' Directions. -
Dismissed

Dismissed as withdrawn

 Dismi sed for Default.

Rejectad/0Ordered

:w/;,ﬁﬁfgrdgr as to costs. . 1
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